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Site Inspection of industries in Villages Tikar and Kidi of Taluka Halvad, District Morbi  

by Compliance Monitoring Committee, Morbi District and Deliberations: 

 

The joint inspection of industries in Villages Tikar and Kidi of Taluka Halvad is carried out by 

Compliance Monitoring Committee, Morbi District on 18-04-2024 and 19-09-2024. As per joint 

site inspection, current status and action taken in case of any violation, in tabular form is as 

below: 

 

Table : A  

Current Status during joint committee inspection of  operational industrial units  

Sr 

No 

Name & Address 

of Unit 

Details Action Taken 

1 M/s. Roshni Chem 

Food 

 M/s. Roshni Chem Food, is engaged in 

processing of raw salt to make Common 

salt.  

 This unit falls under White category 

WA9 - Common salt crushing and 

packing units.  

Unit falls under 

White category. 

2 M/s Shakti 

Chemical Industries 

 M/s Shakti Chemical Industries has 

obtained NOC & CCA before 

Notification dated 01.10.2018 and is in 

operation. 

 Unit is engaged in manufacturing of 

Calcium Sulphate @ 150 MT/Month, 

Magnesium Hydroxide @ 240 

MT/Month and Magnesium Oxide @ 

150 MT/Month. 

 During inspection, production of 

Magnesium Hydroxide is going on. 

 Unit falls in Red category. 

No any non 

compliance 

observed. 

 

Other 12 nos. of Industrial Units were established in the Tikar and Kidi Village which is 

included in the area of Wild Ass Sanctuary Eco-sensitive Zone as per the Notification. Current 

Status during joint committee inspection of non-operational industrial units is narrated in Table: 

B. 
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1

739



Page 2 of 3 

Table : B  

Current Status during joint committee inspection of  non-operational industrial units 

Sr. 

No. 

Name of Unit  Village & 

Tehsil 

Details of Legal 

Action  

Current Status  

1.  Shiv Krupa Enviro 

Systems P. L. (Shiv 

Krupa Chemicals)  

Vill. Tikar, 

Ta. Halvad  

Closure Order - 

30/04/2022  

Plant and machinery 

removed from site.  

2.  Falcon Industries  Vill. Tikar, 

Ta. Halvad  

Closure Order - 

30/04/2022  

Plant and machinery 

removed from site. Unit 

completely dismantled. 

3.  Shiv Industries  Vill. Tikar, 

Ta. Halvad  

Closure Order - 

15/06/2022  

Looking to condition of 

Plant and machinery, 

Unit is in non-operation 

condition since long. 

4.  Shivay Exports P. L.  Vill. Tikar, 

Ta. Halvad  

Closure Order - 

30/04/2022  

Plant and machinery 

removed from site.  

5.  Chem stone Industries  Vill. Tikar, 

Ta. Halvad  

Closure Order - 

30/04/2022  

Plant and machinery 

removed from site. Unit 

completely dismantled. 

6.  Floris Chemicals LLP  Vill. Tikar, 

Ta. Halvad  

Closure Order - 

10/02/2020  

Plant and machinery 

removed from site.  

7.  Tikar Chemical Works 

LLP  

Vill. Tikar, 

Ta. Halvad  

Closure Order - 

10/02/2020  

Plant and machinery 

removed from site.  

8.  Poly Atom Lifescience 

LLP  

Vill. Tikar, 

Ta. Halvad  

Closure issued 

13/12/2022  

Plant and machinery 

removed from site. Unit 

completely dismantled. 

9. Abd Chemicals Vill. Tikar, 

Ta. Halvad 

SCN – 14/02/2020 Looking to condition of 

Plant and machinery, 

Unit is in non-operation 

condition since long. 

10. 

 

Jivika Chemicals  Vill. Kidi, 

Ta. Halvad  

Closure Order - 

12/07/2022  

Looking to condition of 

Plant and machinery, 

Unit is in non-operation 

condition since long. 
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11. Vaijnath Chemical  Vill. Kidi, 

Ta. Halvad  

NOD - 21/07/2022  Plant and machinery 

removed from site. Unit 

completely dismantled. 

12. M/s. Tithi Salt  

(Old Name: Vidhi salt) 

Vill. Tikar, 

Ta. Halvad 

Closure Order - 

29/04/2024 

Looking to condition of 

Plant and machinery, 

Unit is in non-operation 

condition since last 4-5 

Months. 

 

Action taken by Forest Department against the industrial unit located in Morbi is received from 

RFO-Halvad is narrated in Table: C. 

 

Table : C  

Action taken by Forest Department against the industrial unit located in Morbi  

Sr 

No 

Name Unit Address  Current Status 

1 Abd Chemicals Vill. Tikar, Ta. 

Halvad 

Looking to condition of Plant and 

machinery, Unit is in non-operation 

condition since long. 

2 Roshni Chem Food Vill. Tikar, Ta. 

Halvad 

Unit is outside of sanctuary area.  

Unit is existing before ESZ was Notified. 

Notice is issued to not dispose solid 

waste or create pollution in Sanctuary 

area. 

3 Shiv Krupa Enviro 

Systems P. L. (Shiv 

Krupa Chemicals)  

Vill. Tikar, Ta. 

Halvad  

Plant and machinery removed from site. 

4 Shakti Chemical 

Industries 

Vill. Tikar, Ta. 

Halvad 

Unit is outside of sanctuary area.  

Unit is existing before ESZ was Notified. 

Notice is issued to not dispose solid 

waste or create pollution in Sanctuary 

area. 

5 Floris Chemicals LLP  Vill. Tikar, Ta. 

Halvad  

Plant and machinery removed from site. 

6 Tikar Chemical Works 

LLP  

Vill. Tikar, Ta. 

Halvad  

Plant and machinery removed from site. 

7 Tikar Salt Industries  Vill. Tikar, Ta. 

Halvad  

Plant and machinery removed from site. 
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1,a

Supplementary Action Taken Report of the Compliance Monitoring Committee, Morbi
District In Pursuant to Order dated 13-02-2024 passed by the HON'BLE NATIONAL
GREEN TRIBUNAL in Original Application No. 2712023 (PB) & in Original Application
(o.A.) No. 47 /2023 (wZ).

Hon'ble NGT, Principle Bench - New Delhi has taken a Suo moto action on a newspaper report

titled " Encroachment alleged inside wild ass sanctuary" published in Times of India dated

03.01.2023 and registered an Original Application under Section 14 &. 15 of National Green

Tribr-rnal Act, 2010.

Vide Para 5 to 9 and L3 of the order dated 13-02-2024 in OA 4712023 (WZ) and OA 2312023

(PB), Hon'ble NGT observed that,

5. With respect to Morbi District, under Serial No.4.1.2, it is recorded that no disposal of
inch,rstricl elfluent is' observed from the industries located at Tikar Village, which is existing in

Eco-sensitive Zone of the Wild Ass Sanctuary, details of which are given in tabular fornt in
Tables- A & B.

6. In Table- A at serial no.2, action against the Industry - Ws. Vidhi Salt (New Name: M/s. Tithi

Scrlt) hcrs been stated to have been stqrted. But what happened thereafter, no status has been

ntentionecl. With respect to Industry at serial no.3- lr.[/s. Shakti Chemical Industries, it is not

recordecl as to which category, the same falls and as to what violations have been committed by

it ctnt{ whal action has been taken against the same.

7. In Table- B, there are eight industries shown and all are under closure direction. Therefore,

y,e believe that all these industries are directed to have been closed permanently. If there is any

chunge in status, it should be brought on record before us.

8. With respect to fv)o numbers of industries established in Kidi Village, names of the same are

recsrcled in tabular form in Table- C, which are under closure direction or completely

clistnuntled. I4/e neecl a clarification in this regard, as to v,hether the same status is still here and

those intltt,stries ctre.finally closed or not.

9. In Tabte- D, the name of seven Industries are mentioned in Tikar Village and legal action is

statecl to hcnte been started against the said Industries, althoughwhcrt is their status, has not been

tli,s'closed.

As per para 13 in order dated 13-02-2024, Joint Committee is asked to submit a detailed report,

citing thereir-r the industries which were visited by them, their current status and action taken in

case of any violation, in tabular form within a period of four weeks and kept the next hearing on

03-05-2024.

Page 1 of5
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Sit. Irrspection of industries in Villaees Tikar and Ki4i of,Taluka Halvad. District MQrbi

bv Cgmpliance Moniforine Cqmmitte.e. Mqrbi Distrigt and Delib9r4tions:

The joi,t inspection of industries in Villages Tikar and Kidi of Taluka Halvad is carried out by

Conrpliance Monitoring Committee, Morbi District on 18-04-2024. The brief reply of the joint

site i,spection is attached as Annexure - A. As per joint site inspection, current status and action

taken in case of any violation, in tabular form is as below:

Current Status during joint committee inspection of operational industrial units
Table: A

Action TakenDetailsName & Address

of Unit
Sr
No

Unit falls under

White category.
IWs. Roshni Chem Food, is engaged in

processing of raw salt to make Common

salt.

This unit falls under White category

WA9 - Common salt crushing and
o

packing units

M/s. Roshni Chem

Food

Action against this

unit is under process

at HO, GPCB.

Unit is engaged in Production of
iodized salt and packaging activity of

manufactured refined iodized salt is

observed going on.

Approx. 250 MT Product stock is

observed at site.

This unit falls under Orange category

C,46 - Manufacturing of iodized salt

from crude/raw salt.

a

a

a

refinedM/s. Tithi Salt

(Old Name: Vidhi
salt)

2

nonM/s Shakti Chemical Industries has

obtained NOC & CCA before

Notification dated 01.10.2018 and is in

operation.

Unit is engaged in manufacturing of
Calcium Sulphate @ 150 MT/Month,

Magnesium HYdroxide @ 240

MT/Month and Magnesium Oxide @

150 MT/Month.

During inspection, Production of

Magnesium Hydroxide is going on.

Unit falls in Red categorY.

a

a

a

a

M/s Shakti

Chemical Industries
J

Page 2 of5

No any

compliance

observed.
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Other 11 nos. of Industrial Units were established in the Tikar and Kidi Village which is

iriclrrded in the area of wild Ass Sanctuary Eco-sensitivezone as per the Notifrcation. Current

Status during joint committee inspection of non-operational industrial units is narrated in Table:

B.

Current Status during joint com

Table: B
mittee inspection of non-oP erational industrial units

Current StatusDetails of Legal
Action

Village &
Tehsil

Name of UnitSr.

No.

Plant and machinerY

removed from site.
Closure Order -

3010412022

Vill. Tikar,

Ta. Halvad
Shiv Krupa Enviro

Systems P. L. (Shiv

Krupa Chemicals)

I

Plant and machinerY

removed from site. Unit

completely dismantled.

Closure Order -

3010412022

Vill. Tikar,

Ta. Halvad
Falcon Industries2

Looking to condition o

Plant and machinerY,

Unit is in non-oPeration

condition since long.

fClosure Order -

1s10612022

Vill. Tikar,

Ta. Halvad
Shiv Industriesa

J

Plant and machinerY

removed from site.
Closure Order -

3010412022

Vill. Tikar,

Ta. Halvad
4 Shivay Exports P. L

Plant and machinerY

removed from site. Unit

completely dismantled.

Closure Order -

3010412022

Vill. Tikar,

Ta. Halvad
Chem stone Industries5

Plant and machinerY

removed from site.
Closure Order -

t010212020

Vill, Tikar,

Ta. Halvad
Floris Chernicals LLP6

Plant and machinerY

removed from site.
Closure Order -

1010212020

Vill. Tikar,

Ta. Halvad
Tikar Chemical Works

LLP
7

Plant and machinerY

removed from site. Unit

completely dismantled.

Closure issued

t311212022
Vill. Tikar,

Ta. Halvad
Poly Atom Lifescience

LLP
8

Page 3 of5
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9 Abd Chemicals Vill. Tikar,

Ta. Halvad

scN - 1410212020 Looking to condition of
Plant and machinery,

Unit is in non-operation

condition since long.

10 Jivika Chemicals vill. Kidi,
Ta. Halvad

Closure Order -

1210712022

Looking to condition of
Plant and machinery,

Unit is in non-operation

condition since long.

ll Vaijnath Chemical vilt. Kidi,
Ta. Halvad

NOD - 21107/2022 Plant and machinery

removed from site. Unit
completely dismantled.

Table: C

Action taken by Forest Department against the industrial unit located in Morbi
(Annexure B)

Sr
No

Nnme Unit Address Current Status

1 Abd Chemicals Vill. Tikar, Ta.

Halvad

Looking to condition

machinery, Unit is in
condition since long.

of Plant and

non-operation

2 Roshni Chem Food Vill. Tikar
Halvad

Ta. Unit is outside of sanctuary area.

Unit is existing before ESZ was Notified.
Notice is issued to not dispose solid

waste or create pollution in Sanctuary

area.

J Shiv Krupa Enviro

Systems P. L. (Shiv

Krupa Chemicals)

Vill. Tikar, Ta.

Halvad

Plant and machinery removed from site.

Shakti

Industries

Chemical Vill. Tikar, Ta.

Halvad

Unit is outside of sanctuary area.

Unit is existing before ESZ was Notified.
Notice is issued to not dispose solid

waste or create pollution in Sanctuary

area.

5 Floris Chemicals LLP Vill. Tikar, Ta.

Halvad

Plant and machinery removed from site

Action taken by Forest Department against the industrial unit located in Morbi is received from

RFO-Halvad is attached as Annexure - B and details as this letter is narrated in Table: C.

4
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6 Tikar Chemical Works

LLP
Vill. Tikar, Ta.

Halvad

Plant and machinery removed from site.

7 Tikar Salt Industries Vill. Tikar, Ta.

Halvad

Plant and machinery removed from site.

The photographs captured during the site inspection by Compliance Monitoring Committee
dated 18/0412024 are attached as Annexure-C.

fl' |s'S--f
M. N. Soni,

I/c. Regional Officer, Morbi
Gujarat Pollr"rtion Control Board &

Member, District Compliance

Monitoring Committee of Wild
Ass Sanctuary Eco Sensitive Zone

Dr. D . Gadhvi,

Dy. of Forest,

Sanctuary &
Member Secretary, District

Compliance Monitoring
Committee of Wild Ass

Sanctuary Eco Sensitive Zone

K. B. Jhaveri,IAS
Collector & District Magistrate,

Morbi&
Chairman, District Compliance

Monitoring Committee of Wild
Ass Sanctuary

Eco Sensitive Zone
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Table:-D
Action Taken By Forest Department Againt The Industries Location In Tikar Village

?rt.qJ a1'ftaq atu cLLH, ctl.g8-I (stc4'[l (Ac[[ gc/ou /?oeu)
1 ABD Chemicals Tikar, Halvad rrtr.a rre[ld{ f,at qqr url'qPII Giu

vgu+ D.

2 Roshni Salt Works Tikar, Halvad

uetE d"s+fl$ ?4atett?qq [d.t tte

q€t? r+tact E. Bsz zone fd.t<teul

qta D rli. tt&r"ur[ u&eu1 rlsu E.

urara{r?r*r [d.i<teul usuqr i.:{Qr qa

sqrrAl. Raq 't si il :{t} r{cu6dl

aldtu uu{l ttgr securi qtd.ct edl.

J Shiv Krupa Enviro Systems
P.L (Shiv Krupa Chemicals)

Tikar, Halvad tttt"a rr?t4{ adl "ttrla E.

4 IWs Shakti Chemicals
Industries

Tikar, Halvad

ue?g d'sdtu qat?{t?rRl (dute

otfl? r4taq D. esz zone [d.tr"tttql

uud D r+i. clt&e+t{i u&cuq il.su D.

?rrQr?{t?r*{ [d.vttexi uguqr ].4v t{'r
sq?rfl fi.srcr + st i Hr] r{crr6{
.i.Jtu ?ar{ uql s?cr{[ rrttd.ct e.{1.

5 Floris Chemicals LLP Tikar, Halvad ,ttr,a ,{e[4fl srdt'u0.er D.

6 Tikar Chemical Works LLP Tikar, Halvad Eu.,a t+e["t{ adl "u0.ct D.

7 Tikar Salt Industries Tikar, Halvad rttr,e r+rfl"tfl srdl "uQct D.

-l'ry gfle r,rf[$nt

q.oatuq[l lqr-eatqe
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Annexure - C 

Photographs showing site condition during Joint Monitoring 

  
Shiv Krupa Enviro Systems P. L. (Shiv Krupa Chemicals) - Plant and machinery removed from site. 

 
Falcon Industries - Plant and machinery removed from site. Unit completely dismantled. 

  
Shiv Industries - Looking to condition of Plant and machinery, Unit is in non-operation condition since 

long. 

13
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Annexure - C 

  
Shivay Exports P. L - Plant and machinery removed from site. 

 
Chem stone Industries - Plant and machinery removed from site. Unit completely dismantled. 

 
Floris Chemicals LLP - Plant and machinery removed from site. 
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Annexure - C 

  
Tikar Chemical Works LLP - Plant and machinery removed from site. 

  
Poly Atom Lifescience LLP - Plant and machinery removed from site. Unit completely dismantled. 

 
Abd Chemicals - Looking to condition of Plant and machinery, Unit is in non-operation condition since 

long. 
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Annexure - C 

  
Jivika Chemicals - Looking to condition of Plant and machinery, Unit is in non-operation condition 

since long. 

  
Vaijnath Chemical - Plant and machinery removed from site. Unit completely dismantled. 

  
Tithi Salt (Old Name: Vidhi salt) - Unit is engaged in production of refined iodized salt and packaging 
activity of manufactured refined iodized salt is observed going on. • Approx. 250 MT product stock is 

observed at site. 
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) 07e-23232152

BY R.P.A.D

UNDER A Ol' TIII.I,

CONTROL POLI,I]TION ACT-1974 REINA}'TER TO AS THE

s

.(WATER AS AMIiINDED FROM TIME 'IO TIME.

WHEREAS you, M/s. Iithi Salt (Old Name: Vidhi Salt) having an industrial plant at

Village: Tikar, Tal: Halvad & Dist: Morbi, for manufacturing of Iodized Salt.

AND WHEREAS your industrial plant was visited on date 1810412024 by Compliance

Monitoring Committee of Morbi District constituted in Hon'ble NGT matter of O.A. No.4712023

(WZ) and during the inspection of your industrial plant, following non-compliances are observed:

a) Unit falls under Orange category 046 - Manufacturing of iodized salt from crude/raw

salt and has started manufacturing of Iodized salt without obtaining CTE and CCA of
the Board.

b) Unit is located in Eco Sensitive Zone and falls in Orange category which is a

prohibited activity as per eco-sensitive zone Notification dated 01/1012018.

c) Unit has provided 1'FI{, grinder, centrifugc, Vacuum evaporation plant, etc.

d) During inspection, stock of iodized salt @ 250 MT is found stored within premises.

AND WHEREAS, in line of Hon'ble NGT Order in the matter of 593 of 2017 and others. It

is required to levy Environmenl Damage Compensation (EDC) in the cases of violation. Your

case is liable for levying EDC.

UNDER THE CIRCUMSTANCES, I, N. A. Shah, Environment Engineer of the

Gujarat Pollution Control Board issue the direction under Section 33(A) of The Water (Prevention

and Control of Pollution) Act-1974 as under:

i. To prohibit you from the above said manufacturing activity with immediate effect.

ii. To close the operalion of your industrial plant at Village: Tikar, Tal: Halvad & Dist-

Morbi.
iii. To prohibit any kind of manufacturing activities through Captive Power Plant and/or

D.G. sets at above mentioned premises with immediate effect.

iv. To direct submission of Rs.1,00,000/- (One Lakh Rupees) Bank Guarantee with

revocation app I ication.

v. The concerned authorities shalt stop supply of electricity to your plant with

immediate cffcct lill lurlher ordcr issucd.

vi. Unit shall pay amount of interim llnvironme nt Damage compensation as decided by

the Board.

If the above directions are not complied, you are liable for prosecution under Section-alQ)

of the Water (Prevention and Control of Pollution) Act-1974 which provides punishment with

imprisonment for a term which shall not be iess than one year and six months and may extend to

six years and with fine.
Page I of2
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,,If anyperson aggrieved by the aforesaid direction, you may file an appeal under section

338 ofthe water (prevJniion and Lontrol of Pollution) Act-1974 before National Green Tribunal

within thirty days from the date of this order'"

This order is issued after approval of competent authority'

For and on behalf of

arat Pollution Control Board

(N.A.Shah)
Unit Head-Morbi

Guj

Ufs.6tni Salt (Old Name: Vidhi Salt),
\r-villug", Tikar,

Ta:Halvad & Dist: Morbi.

NO : GPCBiLOR-C- 1 26 12024 llD -63697 I

Issued to: -

Copy To:-
(1) To Managing Director,

PGVCL, CorPorate Olfi ce,

Laxminagar, Nana Mava road,

Rajkot- -360004,

Fax No. - 0281 -2380428

Date:

(2) To ilxccutive Officer,

Morbi Scctional Office,

Old Powcr House ComPound,

Bcsidc Natraj Hotel, Sama Kanthe,

Morbi- 363642.

(3) To Executive Engineer,

PGVCL, Morbi Circle Office,

Old Power House ComPound,

Beside Natraj Hotel, Sama Kanthe,

Morbi- 363642

With a request to disconnect the supply of Illectricity (cxcr:pt single phase) with immediate effect

from the date of issue of this order of the industrial planl of M/s. Tithi Salt (Old Name: Vidhi

salt) located at village: Tikar, Ta: Halvad & Dist: Morbi and intimate to us accordingly'

For and on behalf of
Gujarat Pollution Board

:>\-h \>\
(N.A.Shah)

Unit Head-Morbi

'\l
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PCB Id: 63697
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

10

3

1

2

5

6

7

8

11

PLOT NO:Unauthorised unit working without CTE/CCA,
Unauthorised unit working without CTE/CCA, ,
Morbi - 
DIST : Morbi,  TAL : Morbi               ,  SIDC : Not in SIDC

Industry Details

Email :

Telephone :

�

0000000000

Type / Scale / Sector / Status : RED / SMALL / Inorganic Chemical Manufacturing, i.e. ferrous sulphate, zinc sulphate, 
manganese sulphate, magnesium sulphate, ferric chloride, ferrous chloride, potassium 
chloride etc. / In Operation

 Inspection Dt & Time : 19/09/2024 16:30 /  Water 

Water Consumption in Kilo Lts Per Day 1.000

Consumer No.(Electric Meter):
 Disposal Mode of Industrial / Domestic :

 Status of water consent Under the Water Act,1974:

Effluent Treatement plant (ETP) : Units, if provided and status :

819557 ( H.O.Reference )Inspection Id :

12 Whether Industry is a member of CETP ?
13

 Discharge Pt / Final  Receiving Body (Ultimate):9
Not Specified / Not Specified
 / 0

Ind : Dom : 0.000
0.000Ind : Dom : 0.000 Waste Water generation / Discharge (klpd) :

-  Last Inward:

No

 TSDF Name : Ankleshwar Cleaner Process Tech. Centre P. Ltd (Dahej) [37670]

 Person Contacted : No person found

4

17

Routine Visited Without Ctecca

Ro Name : Morbi

Last 3 Legal Action :

Source of Water Supply: Borewell

 Commissioned Dt :  
   

 Production Start Dt : 
    

01/01/2018

Borewells: 0
Tubewells: 0

Boilers=0 , DG Sets=0 , Flue Gas =0, Process =1 , ETP Cap = 0 , Capacity of All = 1

 Env Audit Detail : Sch : N.A ,  , Year :  , On Dt : 

Applicability of CRZ Rules : No

Outward No: 25196-20/09/2024

14

15
16

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
15/06/2024 NOT 23/07/2024 33A,, 807690 NOT OTH 816829
23/05/2024 DIR 25/06/2024 33A,IMM, 804941 DIR OTH 814565
23/05/2024 DIR 19/06/2024 33A,IMM, 804944 DIR OTH 814117

Lab Charges Pending :  Rs. 22110.00 Water Cess Charges Pending : NIL

Last Env. Form V : --- Water Cess Return : HW Monthly Return : Defaulter

No Data

APCM Details : Not provided

No Data

Stack Attached to : .... Any Other

1/4 ( Through XGN )20/09/2024
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PCB Id: 63697
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Crux:

Water Observation:

Air Observation:

Hazard Observation:

General Observation:
In Pursuant to Order dated 13-02-2024 passed by the HON’BLE NATIONAL GREEN TRIBUNAL in Original 
Application No. 27/2023 (PB) & in Original Application (O.A.) No. 47/2023 (WZ), wherein current status of the 
industries in Tikar and Kidi villages was sought, Joint inspection of Compliance Monitoring committee was 
carried out dated 18/04/2024. During this joint inspection, only one illegal unit namely M/s. Tithi Salt (Old 
Name: Vidhi salt) was observed in operation. This unit was then issued Closure order vide letter no. 
GPCB/MOR-C-126/2024/ID-63697/809873 dated 29/04/2024. Hence to verify current status of this unit after 
Closure Direction, Joint inspection of Compliance Monitoring committee is carried out dated 19/09/2024. During 
inspection, unit is in completely idle condition. Vent attached to stack of chimney is in broken and corroded 
condition. No any person found during inspection. Any activity is not found. Looking to status of plant 
machinery, they have stopped operation since last 4-5 Months. Electricity Meter of this unit is observed not in 
operation and Electricity Bill of this unit dated 17/09/2024 is found in meter room which shows zero electricity 
usage in June, July and August, 2024. Photographs showing site conditions and Rojkaam Compliance Monitoring 
committee of is uploaded. [691]-20/09/2024

PCB-ID: ( 63697 )

Remarks :

Site  Observations  during  Inspection ,

General Observation
a  - Is the Industry in Operation ?? No.

a  - R.O File No --

b  - Industry Operating without CCA No.

c  - Has Production exceeded (last 3 MTHs) than CCA-Qty No.

d  - Any products-NOT in CCA, manufactured-Last 3 
MTHs No.

e  - Foul Odour/Fugitive Emission/Bye Pass  in Premises ?? No.

f  - Industry Name CHANGED in recent times ?? No.

g  - Has Regn with CETP or TSDF expired ?? No.

h  - Seperate Energy Meter for  A.P.C.M ? No.

h  - Provision of any STAND-BY Pump ?? No.

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

2/4 ( Through XGN )20/09/2024
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PCB Id: 63697
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

Compliance Observed in this Inspections.
Instructions in Previous Visits and Reply Insp Det Instruction Status

આપના એકમમાં Coating Section dાથp ]sƊ] APCM લગાવવંુ. 809234(28/06/24) ---

આપ એકમમાં SS Kitchen Sink બનાવવાની ̆વmિત ક^s છs, Ȑ માટ° બsડ½ની જĮ^� 
મંજૂ^�ઓ CTE/CCA વગ^ કા]½^ત ક °̂લ છp.

809234(28/06/24) ---

(૨) ભુલાકાત દ^Ơ]ાન ˾Ơdનું કટӄગ તથા ̒pડӄગની કામગી^� ચાળુ જsવા મ`pલ નથી 
તથા વsbӄગ એકટ�વીટ� ક^તાં es] તpવંુ જsવા મ`pલ નથી.

807690(15/06/24) ---

(૩) આપ Ďા^ા કંટામીનpટ°ડ ક°મીકƣd ˾મs ðાથી લાવs છs તpની િવગત આપલp નથી 
તથા આપના એકમમાંથી 1 MT આb °̂ ͿƠdમાંથી બનાવpલી ચીƜdનs dં˴e ક °̂લ જsવા 
મ p̀લ Ȑ બાબતની ƨપƧટતા ક^વી.

807690(15/06/24) ---

 (૧) આપનું એકમ કંટામીનpટ°ડ HDPE ˾Ơdનું કટӄગ 7નp ̒pડӄગ ક^� ચીƜd બનાવp છp 
Ȑ ̆વmિત તાƗકાલીક બંધ ક^વી તથા બsડ½ની જĮ^� પ^વાનગી CTE/CCA & Rule 9 

Ӕતગ½ત મંજૂ^� મp`ƥ]ા બાદજ એકમ કા]½^ત ક^વંુ.

807690(15/06/24) ---

આપના એકમમાં Contaminated Barrels ની વsિbંગ activity ચાળુ જsવા મ`pલ તથા 
વsિbંગ વpƨટ વsટ^નs dsચ ખાડામાં ( dsક પીટ) માં િનકાલ ક^તાં જsવા મ`pલ Ȑ 
̆વmિત તાƗકા�લક બંધ ક^વી તથા વpƨટવsટ^ ˼�ટમҪટ માટ° 9ટ�પી બનાવી તpનs 
પ]ા½વ^ણી] Ʌુ^�ëત િનકાલ ક^વs.

804944(23/05/24) ---

આપના Ďા^ા બsડ½ની કs: ઩ૂવ½ મંજૂ^� વગ^ જ એકમ કા]½^ત ક^વામાં આવpલ Ȑથી 
તમામ મંજૂ^�ઓ લીધા બાદજ એકમમાં કા]½વાe� ક^વી.

804944(23/05/24) ---

આપના એકમમાં Barrels Storage area માં ખુબજ contamination જsવા મ`pલ Ȑનું 
Remediation ક^વંુ તથા એકિ́ત contamination  Soil નp TSDF માં િનકાલ ક^વs.

804944(23/05/24) ---

W.C Notings: 

I recommend : a. Keep on  Records + Notings

3/4 ( Through XGN )20/09/2024
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PCB Id: 63697
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

 Inspection Team :

Sr Stack attached to Mts Remark Details of APCM Probable Pollutants.
1 ...  Any Other 0 -- NOT

B  Process Stacks

C Flue gases Stacks

Details about Hazardous Waste Management :

Sample Details

D

A

M.N.Soni  - Mr. Poojari kiran k, DEE

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (63697)

Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 Used or Spent Oil I  -5.1 0.000-M.T COL,STO

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 Chemical 0.000 0.000 - M.T 0.000

Products :E

Raw material :F

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 1.000 WWG : 0.000 Water Source     Remark
1 Mnfg Process 1.000 0.000 Borewell

Water Consumption & Generation Break upG

Signature By(M.N.Soni  )

Solid WasteH

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

4/4 ( Through XGN )20/09/2024
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Photographs showing site conditions during inspection. 

  
M/s. Tithi Salt (Old Name: Vidhi salt) in idle condition, Vent attached to stack is observed broken. 

  
M/s. Tithi Salt (Old Name: Vidhi salt) in idle condition PGVCL Electricity meter not in operation. 

24
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Electricity bill shows zero electricity usage in June, July and August, 2024 
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Status Summary of Units:- Dist- Surendranagar 

District Compliance Monitoring Committee had visited following units of Surendranagar district on 

dt.09/04/2024 for compliance verification w.r.t Hon’ble NGT matter - OA No. 47/2023 (WZ)&27/2023 (LP)  
Sr 

No. 

Name & address of 

Industry 

Details of legal action Current status 

1 M/s. Adinath 

Technochem Industry, 

Vill.-Odu, Tal. Dasada, 

Dist.-Surendranagar 

Board has issued 

Direction order-743414 

u/s 33-A of Water 

(prevention and control 

of pollution) Act-1974 

order dtd. 30/05/2023 

 All plant and machinery are observed in 

standstill/idle conditions. No any production activity 

observed at site during inspection. 

 The power supply of unit having consumer no. 

74255007366 is days from disconnected permanently 

on 19-06- 2023.  

 During the inspection, no power supply observed at 

site. 

2 M/s. Sand Froid 

Marine Chem Pvt. Ltd 

Vill.-Odu,  

Tal.- Dasada,  

Dist.- Surendranagar 

Board has issued 

Direction order-743412 

u/s 33-A of Water 

(prevention and control 

of pollution) Act-1974 

order dtd. 30/05/2023 

 No any production activity was observed. 

 Electricity power supply connection has not been 

allotted to said unit by PGVCL-Sub, Division-Dasada 

dtd.07/07/2023.  

 No electric power supply was available on said site 

during inspection. 

3 M/s. Adhya Shakti 

Salt Supplier 

Vill.-Zinzuwada,  

Tal.- Dasada,  

Dist.- Surendranagar 

Board has issued 

Direction order-65985 

u/s 33-A of Water 

(prevention and control 

of pollution) Act-1974 

order dtd. 02/04/2022 

 During visit no any plant machineries were observed 

being installed at said site.  

 No any production activity was observed. 

 Their electric power supply has been disconnected on 

26/04/2022.  

 No electric power supply was available on said site 

during visit 

 During visit no any plant machineries were observed 

being installed at said site.  

 No D.G Set was observed on said site during visit. 

District Compliance Monitoring Committee had visited M/s. DCW Limited on dt.10/04/2024 for 

compliance verification w.r.t Hon’ble NGT matter - OA No. 47/2023 (WZ)&27/2023 (LP) .  
1. M/S. Dcw Limited 

(Soda Ash Division) 

Nr.Railway Station 

Vill- Dhrangadhra 

Tal- Dhrangadhra 

Dist- Surendranagar 

District Compliance Monitoring 

Committee had visited this unit 

w.r.t Hon’ble NGT matter - OA 

No. 47/2023 (WZ) &27/2023 (LP) 

on dt.10/04/2024 and on the 

observations of the Monitoring 

Committee, issued Direction under 

section 33-A of the Water Act-

1974 on dt.01/05/2024.  

(Annexure –A). 

 
 

Thereafter GPCB has issued trial 

run revocation extension for three 

under section 33-A of the Water 

Act-1974 on dt.24/06/2024. Board 

has forfeit their Bank Guarantee of 

Rs,5.0 Lakhs and unit has 

submitted new double Bank 

Guarantee of Rs.10 Lakhs for the 

future compliance.  

(Annexure –B). 

Board has extended their CCA validity for 

further one year on dt.20/08/2024 with 

conditions mentioned therein.  

(Annexure –C). 

 

As per latest inspection on dt.06/08/2024 

the treated w/w sample collected during 

inspection the analysis report is found 

within permissible limit of the consent 

norms. Also issued Show Cause Notice on 

dt.18/09/2024 for the  non-compliance.  

(Annexure –D). 
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T'' T!

GPCB

PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

BY RPAD

REVOCATION OF CLOST]RE ORDER ISSIJED T]NDER SECTION 33-A OF THE
WATER (PREVENTION AND CONTROL OF POLLI/TION) ACT-1974.
(IIEREINAFTER RET'ERRED TO AS THE 'WATER ACT) AS AMENDED FROM
TIME TO TIME.

WHEREAS lvlls. DCW Limited (Soda Ash Division) is having industrial plant at, Nr.
Railway Station, Vill. - Dhrangadhra" Tal.- Dhrangadhra, Dist.- Surendranagar, for manufacturing
of Soda Ash, Soda Bicarb, Ammonium Bicarb, Detergent Powder.

AND WI{EREAS the Gujarat Pollution Control Board has granted you consent under the
provisions of the Water Act the Air Act and the Hazardous & Other Waste (Management &
Transboundary Movement) Rules by its Consent Order No.AWH- 129093, at above site with
specific terms & conditiom which is valid up to24l08/2024.

AND WHEREAS Direction was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act-197 4, vide letter NO: GPCB/CCA-SN-14(8yID-25847?48567
date.21l07ll2023 for the long terms and short term corrective measure.

AND WHEREAS Closure Direction order was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(8yID-
2584717 51203 date.l9/08/2023 with effect of30 days.

AND WHEREAS, you have submitted revocation application along with required documents
and undertaliings.

AND WHEPGAS you had given Bank Guarantee of Rs. 5,00,0001(Five Lacs only) valid up
to 31108/2024 assuring future compliances. You have also submitted Rs.1 1,70,000/- (Eleven Lacs
Seventy Thousand only) to the Board as an interim Environmental Compensation on 16/09/2023
for the non-compliance mentioned in Direction of Closure order.

AND WHEREAS trial run revocation was issued under Section 33-A of the Water
(Prevention and Control of Pollution) Acr-1974, vide letter NO: GPCB/CCA-SN-14(9yID-
2584717 53522 date.l6l09/2023 for three months.

AND WHEREAS trial run revocation was extended under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(9)/ID-
25847 n80295 date.04l01l2024 for further three months.

AND WHEREAS Direction order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act-1974, vide letter NO: GPCB/CCA-SN-14(10)/ID-258471810170
date.0ll05l2024 without power disconnection.

AND WHEREAS the Bank Guarantee of Rs. 5,00,000/- (Five Lacs only) was forfeited by
the Board vide No.GPCB/CC{SN -14(10)/lD-25847 /810177, dated.02l05 12024.
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AND WHEREAS you had given Bank Guarantee of Rs. 10,00,000/- (Ten Lacs only)
valid up to 11/0812024 assuring future compliances points mentioned in Direction order
date.01/05/2024.

AND WHEREAS, during the inspection of your industrial plant on 29105/2024 by the
authorized oflicer ofthe Board it has been observes as below:-

a) Unit has maintained discharge flow less than - 1155.84 m3/day x disposal point in little
run of Kutch.

b) Unit has decrease production quantity w.r.to discharge flow less than - I 155.84 m3/day.

c) As upgradation ofETP, Unit has provided HDPE 1000 Liter tank with stirrer for uniform
mixing of acid with effluent to maintain the pH.

d) Unit has started reuse of wastewater in process for reduction of wastewater discharge to
final disposal point in LRK. Unit has started partially reuse of weak liquor still
condensate to RVF Scrubber for crude bicarb washing. Unit has started to partially use

distillation effluent in lime kiln slacker for preparation of milk of lime. Unit has reduced

fresh water consumption for gas washing in lime kiln as unit has started use ofRO reject

water & plant washing water collected in collection sump to brine plant & lime kiln for
CO2'gas washing and brine preparation. Drain from limekiln gas washer has been started

using for preparation of milk of lime in lime slacking.

e) At present to reduce quantity of industrial wastewatet Unit has started reuse of
wastewater in process for reduction of waste water discharge to final disposal point in
LRK. Unit has started partially reuse ofweak liquor still condensate to RVF Scrubber for
crude bicarb washing.

Under the circumstances, I, Mehul Patel (Unit Head-Surendranagar), Gujarat Pollution

Control board is directed to revoke the closure order and extend tial run for three months i.e.

tp to 21/0912024 with following additional conditions:-

l. As per Vetting report on Hydro-Geological by SVNIT Surat, You Shall maintain discharge
flow- 1155.84 m3/day at disposal point in little run ofKutch. you shall maintain decrease your
production quantity w.r. to discharge flow-1155.84 m3/day.

2. You shall take utmost care to do not mix industrial effluent rain water within premises and at
disposal point in litter run of Kutch for the disposal of industrial effluent w.r. to monsoon
season' 

For and on behalfof
Gujarat Pollution rol Board,

(Mehul Patel)
Unit Head-Surendranagar

NO: GPCB/CCA-SN-14(9)/ID-2S847I Date: 10612024
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Glrtrl,

PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) O79-23232',t52

TI

\

Issued to:

!/s. DCW Limited (Soda Ash Division),
I -.'Nr. Railway Station, VilL - Dhrangadhra,* 

Tal.- Dhrangadhra, Dist - surendranagar-363315

C.C:-
To,
1. The Chairman , 2. The Dy. Engineer,(O&M),

Paschim Gujarat Vij Company Ltd, The Paschim Gujarat Vij Co. Ltd(cEB),
(PGVCL), Corporate Office, Laxminagar, Circle Office- Surendranagar,
Nana Mava Main Road, Rajkot. Bus Stand Road, Surendranagar.

3. The Dy. Engineer,(O&M),
The Paschim Gujarat Vij Co. Ltd(cEB),
Sub -Division- Dhrangadhra,
Dist- Surendranagar.

I am directed to request you to re-connect industrial supply of electricity for three months i.e. up
lo ?40912024 from date of issue ofthis order & intimate to us accordingly in written.

For and on behalf of
Gujarat Pollution trol Board

LL

Unit Head-Surendranagar

Clean Gujarat Green Gujffi"
Website : https://gpcb. guiarat. gov. in
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR iO-A,

GANDHINAGAR - 382010,

(T) O7e-23232152

BY- RPAD

SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for manufacturing of Soda Ash, Soda Bicarb,
Ammonium Bicarb, Detergent Powder, at Nr. Railway Station, Vill.: Dhrangadhra, Tal:
Dhrangadhra, Dist-Surendranagar-.

AND WHEREAS, you have obtained CCA of the Board vide Consent No. AWH- 129093
which is valid np to dt.2410812024, with conditions mentioned therein.

AND WHEREAS, Regional Officers of the Board has visited your industrial plant on
06108/2024 w.r.to CCA validity extension and during inspection it is observed that:-

1. You have not maintained the record of reuse of wastewater hence asked to maintain the
same and provide metering facility.

2. You have not submitted the reuse wastewater record.
3. You have not provided proper retreatment facility.

In view of above, you are directed to take corrective measures and also called upon to show

cause as to why actions under the Water Act,1974 shall not be initiated against you. You are also

directed to submit action taken report with reference to above within 15 days failure to which
further action will be initiated against you and your industrial plant.

For and on behalf of
GujaratPollution;H#l

Unit Head-Surendranagar

NO: GPCB/ CCA/SN- 14(10)/ID-25847 I

ISSUED TO:
M/s. DCW LIMITED (Soda Ash Division)
Nr. Railway Station,
Vill. & Tal.: Dhrangadhra
Dist.: Surendranagar.

Date: 10912024

Clean Gujarat Green Gujarat
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